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Notification G.S.R. No. 1159, dated the 19th July, 1966, 
publishing the Jayanti Shipping Company (Board of 
Control) Rules, 1966, under sub-section (2) of section 
19 of the Jayanti Shipping Company (Taking over of 
Management) Ordinance, 1966. [Placed in Library. See 
No. LT-6706/66.] 

REVIEW (JULY, 1966) OF THE SCARCITY SITUATION 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND CO-OPERATION (SHRI P. 
GOVINDA MENON): Sir, I beg to lay on the Table a copy 
of the Review (July, 1966) of the scarcity situation and 
measures taken to meet it. [Placed in Library. See No. 
LT-6703/66.] 

NOTIFICATIONS UNDER THE ESSENTIAL 
COMMODITIES ACT,  1955. 

SHRI P. GOVINDA MENON : Sir, I also beg to lay 
on the Table a copy each of die following Notifications 
of the Ministry of Food, Agriculture, Community 
Development and Corporation (Department of Food), 
under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955 :— 

(i) Notification G.S.R. No. 1178, dated the 21st 
July, 1966, publishing the Madhya Pradesh 
Rice Procurement (Levy) Amendment Order,  
1966. 

(ii) Notification G.S.R. No. 1189, dated the 28th 
July, 1966, publishing the Delhi Rationed 
Articles (Movement Control) Amendment 
Order, 1966. [Placed in Library. See No. LT-
6704/66 for (i) and (ii).] 

ANNUAL REPORT (1964-65) AND ACCOUNTS OP THE 
INDIAN CENTRAL ARECANUT COMMITTEE AND Auorr 

REPORT THEREON 

SHRI S. D. MISRA: Sir, I beg to lay on the Table a 
copy of the Sixteenth Annual Report and Accounts of 
the Indian Central Arecanut Committee for the year 
1964-65, together  with   the   Audit   Report   on   the 

Accounts.   [Placed in Library. See No. LT-6599/66.] 

NOTIFICATIONS UNDER THE ESSENTIAL 
COMMODITIES ACT,  1955. 

THE DEPUTY MINISTER IN THE MINISTRY OF 
FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND COOPERATION (SHRI 
ANNASAHTB SHINDE): Sir, I beg to lay on the Table, 
under subsection (6) of section 3 of the Essential 
Commodities Act, 1955, a copy each of the following 
Notifications of the Ministry of Food, Agriculture, 
Community Development and Cooperation 
(Department of Food) :— 

(i) Notification G.S.R. No. 1056/Ess. 
Com./Sugar, dated the 28th June, 1966, 
publishing an amendment to Government 
Notification G.S.R. No. 915/Ess. 
Com./Sugar, dated the 10th June, 1966. 
[Placed in Library. See No. LT-6709/66J 

(ii) Notification G.S.R. No. 1126/Ess. 
Com./Sugarcane, dated the 16th July, 1966, 
publishing the Sugarcane (Control) Order, 
1966. [Placed in Library. See No. LT-
6602/66.] 

ENQUIRIES RE CALLING ATTENTION 
NOTICES 

SHRI NIREN GHOSH (West Bengal) : Sir, we gave 
notice of certain calling attention notices. Particularly I 
want the Government to make a statement on the large-
scale arrests in Bihar under the Preventive Detention 
Act when there was absolutely no cause for it. 

MR. CHAIRMAN: In the notice you said it was 
about Durgapur. 

SHRI NIREN GHOSH : That also. It is a separate 
thing. 

MR. CHAIRMAN : That is the one you discussed 
with me. You said you would raise the point about the 
Durgapur notice. 

SHRI NIREN GHOSH : Durgapur also. As far as the 
question of Durgapur is concerned, I know that the 
Union there was agitating for the redress of their 
grievance! 
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[Shri Niren Ghosh] 
for a fairly long time. They served notice also. 
the damage to the Coke Oven batteries, 
according to the workers, has been caused by 
the bungling at the highest level of the 
management. The workers repeatedly pointed 
this out to the management. The Durgapur 
Steel Project has been Severely damaged as a 
result of the bungling on the part of the 
management. Moreover, as a result of all those 
things and because the workers pointed out the 
defects of the management in respect of 
production and also in respect of their 
grievances, the management has systemati-
cally refused to meet the demands or to arrive 
at a settlement. So when the workers went in a 
mass deputation to the management they 
refused to see them. Then they took out a 
peaceful demonstration. The firing and lathi 
charge was wantonly resorted to without any 
provocation, without any cause whatsoever 
only because they stopped certain buses. Two 
workers have been killed already. Total 
stoppage of work has occurred in the Durgapur 
Plant. So, I would like the Minister to make a 
statement as to how they remove the 
grievances of the workers. 

MR. CHAIRMAN : You said you want a 
statement. 

SHRI CHITTA BASU (West Bengal) : I also 
gave a notice calling the attention of the 
Minister of State towards the very serious 
tension in the Durgapur steel town in West 
Bengal. You know, Sir, on the 5th of August 
several thousand steel workers of Durgapur 
went in a mass deputation to the General 
Manager of the Steel Plant. They were very 
peaceful. They wanted to meet the General 
Manager but the General Manager refused to 
meet the demonstrators and he called in the 
police. The police severely lathi-charged the 
squatting workers resulting in the death of one 
person due to lathi blows. They opened fire 
upon the workers resulting in the death of 
more than two workers. Therefore, there is a 
serious situation prevailing over there. May I 
know, Sir, of the Minister whether he is 
willing to appoint a hieh-power committee to 
go into the matter. 

MR. CHAIRMAN : But this is not the time. 
SHRI CHITTA BASU : T want a statement 

from the Minister regarding the situa- 

tion prevailing in Durgapur arising out of the 
refusal of the General Manager to meet the 
workers for the redress of their grievances 
which are long-standing. 

MR. CHAIRMAN : I hope the Minister 
would be here to give a statement. But he is 
involved in some other thing in the other 
House. I hope he will make th» itatement at 2-
30 P.M. today. 

 


